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Development of Laccadive Islands

126. Shri Pocker Sahib: Will the
Minister of Home Affairs be pleased to
lay on the Table:

(a) a copy of the report submitted
by Shri S. Y. Krishnaswamy, 1.C.S. on
the development of the Laccadive
Islands; and

(b) a statement showing the action
taken on the recommendations made

in the report®

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) A copy
of the report which was submitted to
the Madras Government in 18562 is
laid on the Table of the Lok Sabha.
[Placed 1n Library. See No LT-381/
57.]

(b) The Government of India are
not aware of the action taken on this
report by the Madras Government.
The Administrator has, however, taken
into account the recommendations
made 1n this report while formulating
his proposals for the Five Year Plan
for these Islands.

Steamer Service to Laccadive Isiands

127. Shri Pocker Sshib: Will the
Minister of Home Affairs be pleased to
refer to the reply given to Starred
Question No. 595 on the 29th May,
1957, and state:

(a) what arrangements have since
been made for connecting the Lacca-
dives with the mainland by a regular
steamer service;

(b) if so, when the steamer service
will commence to operate; and

{c) the periods during which the
steamer service will be available?
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The Deputy Minister of Home
Affairs (Shrimati Aiwn): (a) to (c).
No' arrangements have yet been
made; efforts to charter =& suitable
vessel for the service continue.

State Law Ministers’ Conference

[ Shri Shree Narayan Das:

Shri Radha Raman:

Shri Bibhutl Mishra:
Shri Naval Prabhakar:
Shri Harish Chandra

Mathur:
' Shri R. S. Lal:
[ Shri Easwara Iyer:

128.

Shri Shivananjappa:
Shri Wodeyar:

Will the Minister of Law be pleased
to lay a statement on the Table show-
ing the details of schemes formulated
at the recent State Law Ministers’
Conference for

(1) the speedy disposal of cases;

(i1) clearing arrears of Court

cases;

(iii) removing corruption in

Courts; and
(1v) reducing expenditure on liti-
gation?

The Minister of Law (Shri A, K.
Sen): Attention is invited to the sum-
mary of conclusions reached at the
State Law Ministers' Conference held
on the 18th and 19th September, 1957,
which has been laid to-day on the
Table of the Lok Sabha in reply to
Starred Question No. 124.
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